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S N.Mallick, VC

In this application the petitioner has prayed for vaqating

the interim order passed by an earlier Bench of this Tribunal in OA

1337 oF‘QGAan 11?11?96. There is no reasonable explanation yhy this
applicétion has been filed at such é bslated stageﬁ;ha note that the
gpplicatiﬂn was admitted for‘hearing by an order dated 18,6,98 passed
in présance of the 1d, counsel appearing for both the parties. Even on

that date there was no grievance about the integim order on the side

‘of the respondents. We do not find any reason to set aside the interim

order as prayed for., However, we direct_ Jthat as the 0A is re ady for
hearing,it be listed for hear ing on 17,12,98, MA stands disposed of.
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